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APJDHRA PRADBSB ACTS, ORDIHANCES'' 
IiHD REGULATIONS, ETC. - 

The following A c t  of the Andhra 
Pradesh ~e~islative Assembly received 

.I 

the assent of the Governor on-the 11th 
May, 1990 ,and the sa id  assent is hereby 
first pu6lished on the 14th May, , 1990 
in the Andhra Pradesh- Gazette for 
general information:- 

ACT NO. 10 OF 1990. 

k t  to provide for the ,regciation of 
Pay Flxatio? of Lecturers i n  the 
Andhra Pradesh Educat ional  Service.in 
order to avoid, untenable clzime. 

Whmecsr t h e  post 'of Principal in 
M,R. Government Sanskrit C ~ l l e g e ,  Vizia- 
nagaram has been included in Category-I 



of Class-1 of the  Andhra Pradssh Educ?- 
tional Subordinate, . Service a l o n g ,  with. 
the' - A s s i s t a n t  Lecturers of Arts ; Enqi- 
neering and Medical Colleges; I 

. An'dwhereas,Sri  P.B.S.~ppalachargulu 
who' held t h e  p o s t  of Principal , i n  M. R. 
Government S a n s k r i t  College, Vizianagaram 
and who,was subsequently transferred as 
Ass is tan t  Lecturer in.Sansksit Govern- 
ment A r t s  College, Rajahmundry was allo- 
wed the, university Grants Conurtissioh 
scale of. pay of Rs. 700-1160 -with effect 
from the 1st April, 1966 as he was h a l d -  
i n g  the  said post on t h a t  date and 'in 
accordance w i t h  the orders of Lhe HonTble 
IIigh Court of Andhra. Pradesh in W.P .KO. 
4357 of 1971; 

And whereas, the o t h e r  Assistant 
Lecturers in S a q s k r - i t  who are 'seniors to 
S r i  Appalac i~aryulu  were also  aLLo:.red the 
sca le  .of pay  of Rs. 700-1100 on grounds 
of e q u i t y  and on the ground that they 
*.oo Ere eligible to be appointed as 
P r i n c i p a l ,  b1.R. G o v e r n m e n t  C o l l ~ g a ,  
Vi xianagaram ; 

And whereas, t h e  lecturers t e a c h i n g  
suS-j.ects other than Sanskrit a l s o  filed 
Hezresentation petitions before the 
Andnra P r a d e s b  Administrative :Tribunal 
c l a i a i n g  parity i n  scale of pay with ~ r i  
Appalacharyulu, though they are n o t  
lecturers i n  S a n s k r i t  and consequently 
i n e l i g i b l e  to be appoin!ed a s  ' P r i n c i p a l ,  

'PI .R. Government Sa~skrit College, Vizia- 
nayaram to which p o s t  S r i  Appa1,acharyulg 
r?ras o r i g i n a l l y  appointed and consequently 
yot t h e  scale of pay-of Rs. 700-1100; 



And whereas. t h e  contention of the 
Government that t h e  Lecturers in sub- 
jects other than S a n s k r i t  a r e  n o t  e n t i -  
t l e d  to the scale of pay of Rs. 700-1100 
on par with S r i  Appalacharyulu was re- 

d jected by the Andhra ~radesh-~dministra- 
t i v e  Tribuna l  on t h e  ground t h a t  a l l  
Lecturers belong to the same category in 
the  ~ n d h r a  Pradesh Educat ional  Service 
R u l e s  ; 

And whereas, t h e  Lecturers in sub- , 

jects other than S a n s k r i t  a r e  not e l i g i -  
b l e  to be appointed as  P r i n c i p a l  of M . R .  
Government  S a n s k r i t  College,Vixianagararn 
to which Sri Appalacharyulu was appoin- 
t e d  and allowed the  scale of pa:/ n E  Rs. 
700-1100 and the mere f a c t  t h a t  all 
lecturers  are in t h e  same category in 
the Andhra Pradesh Educational Service 
Rules has g i v e n  rise to t h e  u n t e n a b l e  
c la im of lectu-ers in other subjects for 
p a r i t y  w i t h  t h e  s c a l e  of pay a l l o t ~ e d  to , 
Sri Appalacharyulu; 

And whereas, acceding to such untena- 
ble claims by lecturers other than those  

v teaching Sanskr i t  would r e s u l t  in a 
enormous d r a i n  on t h e  S t a t e  Finance  to 
the tune of more than t h - i r t een  crores of 
rcpees, thus seriously affecting the de- 
velopmental programmes of t h e  State; 

And whereas the Govern rnen thavecons -  
t i t u t e d  thc Principal of G c - . r ~ r n r , e n t  
O r i e n t a l  Colleges including M.R. Govern- 
ment  S a n s k r i t  Col l e g e ,  Vizianagaram and 
lecturers, in S a n s k r i t  in Go-derntnent  
Degree Colleges a r ~ d  Oriental Col l eges  a s  



a distinct class. by an amendment to the 
~peclal"'rules in th€ Andhra Pradesh Edu- 
c a t i o n a l  Service by an amendment issued- 
in G.O.Ms.No. 340, Education (HE. 1) De- 
partment dated the '27th October, 1989 
w i t h  retrospective' off ect  , from t he  1st 
A p r i l ,  1966; 

And whereas, in v i e w  of the  afore- 
said amendment, the  lecturers  in Degree 
Collzqes teaching subjec t s .  other than 
Sanskrit cannot have common seniority 
v i t h  lecturers  t e a c h i n g  S a n s k r i t  language 
and cacnot consequently claim parity of 
sc t l e  of pay w i t h  S r i  pppalacharyulu on 
the grounc t k . a t  t h e y  are seniors to him; 

And whereas, several lecturers tea- 
c h i n g  subjects other  then Sanskrit have 
approached the Hon ' ble  Andhra Prades: 
Administrative Tribunal and are pressing 
their claims; 

Be it enacted by the Legislative 
Assembly of t h e  State of Andhra Pradesh 
in the Forty first Year of t h e  Republic 
of India  as follows:- 

Shor t  title 1, (1) This A c t  may be called the 
and Cowmen- Andhra ~radesh' Educational Sewice {Re- 
ceme-nt . 

gulation of Pay Fixation, of Principals 
and Lecturers) A c t ,  1990. 

(2) It smll be deemed to -have 
come into force on the 1st April, 1966. 

c $ c l a r a t l o n  2 <  Notwithsthndinqanythingcantained 
in- any - l u l ~ :  or- -Order of t h e  Government 

l e c t u r e r s  any judgement of any court, Tribunal 
in' S f c s l r r t t  01. btber. authority, t@ Priric ipals  of 
Colle es  a s  *"Q 
c dts?loct  
c t s s s .  



Government o r i e n t a l  Colleges including 
the , M . R .  Governmefit Sanskr i t  Coilege, 
Vizianagaram and the Lecturers in Sans- 
krit in, Government  Degree Colleges a-nd 

Y O r i e n t a l  CoUe-ges s h a l l  f drrn a d i s t i i c k  
class by themselves and no  P r i n c i p a l  or 

' Leckurer  t e ach ing  any subject other than 
Sanskrit.i.r any College s h a l l  be e n t i t l e d  
to c l a i m  common s e n i o r i t y  w i t h  the L e c t g -  
rers i.n Sanskr i tor  pay r ' i a a t i ~ n  on par  
w i t h  the P r i n c i ~ a l s  of O r i e n t a l  Colleges 
aqd lecturers  zfcrcsaiii r n e r ~ l . y  cln t h e  
3round t h a t  k . ~ f o r c  ):he issue of 
arnendrne!lk:; to C,I:c. Iilrcihr~ Rradesh Ed:?c2- 
t i 2 n a l  ~ e r v i c e  in G .O .Ms. k,lo. 3 4 0 ,  Edh~ca- 
t i o n *  ( H E .  1.) D~partment clztcd t h e  27t.h 
October ,  1983 t i l ey  uere seniors Lo t h e  
s a i d  Principals of Qrientai Collegzs and 
lecturers in Sanskrit. 

3 .  Nctwi ths taf id ing any Government  Abatement of 
order, any judgment, decree or- 0rd6r of C l a l f l s .  
any Courtf Tribunal, or other  a u t h o r i t y ,  
t h e  claims of a l l  lecturers,  undsr t h e  
P-ndhra Pradesh. Educational Service tea- 
ching any s u b j e c t  other t h z n  S a r i s k r i t  * claiming p a r i t y  05 scale of pay w i t h  S r i  
P.B.S, Appalacharyulu s h a l l  stand e x t i n -  
guished from the date  of Commencement of 
' t h i s  A c t  and accbrdingly.--  

( a )  a l l  orders i s sued  by t h e  G o v ? r n -  
ment or any o t h e r  a u t h o r i t y  ordering 
f i x a t i o n  of pay to any lecturer other 
than a lecturer t e a c h i n g  S a n s k r i t ;  on 
par wit.h Sri P . B . S .  Appalachary.ulu shall 
stand cancelled; 

Ib) no suit or other proceeding 
s h a l l  be maintained or conti'nued in any 
C o u r t ,  Tribunal or other authority 



against the Government or any person or 
other authority whatsoever for1 fixation 
of pay on par with Sri P . B . S .  ~ p p a l a -  
charyulu ; 

(c) no court shall enforce any de- 
cree or order d i rec t ing  t h e  pay f i x a t i o n  
on par with Sri  P.B.S. Appalacharyulu to 
the lecturers teaching subjects other 
than S a n s k r i t ;  and 

( d l  any amount paid under an order 
which is rendered un-enforceable by this 
A c t  s h a l l  be recovered i n  such manner 
and in such number o f , i n s t a l m e n t s  as the 
Commissioner for Collegiate Education 
may, by order, direct. 

P . V . VI'DYB SAG=', 
Secretary t o  Government, 

. L a n a n d L e g $ s l a t i v e A f f a F r s ,  
Lac Department. 




